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Decentralisstion of Powars of Ballway
Beaxd

*334. SHRIMATI ROZA DESHPAN-
DE: Will the Minister of RAILWAYS
be pleased to state;

(a) whether the GCovernment are
considering the decentralisation of the
powers of the Rallway Beard to faci-
litate the effective functioning of the
Zonal railways; and

(b) if so, the salient featuresg there-
of and the steps taken in that direc-
tion?

THE MINISTER OF RAILWAYS
(SHRI L. N, MISHRA): (a) and (b).
The Government have considered the
matier and taken steps racently to
delegate movle powers to the Zonal
Railways. The delegatior iz by way
of mo:-e powers for the General Mana-
gers in matters concerning “Works"™,
“Establishment” and cther matlers.

Meeting of Law Secretaries on Free
Legal Aid to the poor

*335. SHRI P. GANGADEB-
SHRI SHRIKISHAN MODI:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether a meeting of Law Sec-
retaries of Central and State Govern-
ments was held on 20th July, 1974 in
New Delhi to discuss the feasibility of
rendering free legal aid to the poor;
and

(b) if so, outcome of its discussions?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRE (SHRI H.
R. GOKHALE): (a) and (b), A con-
ference of Law Secretaries of Central
and State Governments was held on
20th July, 1974, at Vigyan Bhavan,
New Delhi. This Conference was held
mainly in connection with finding of
ways and means of ensuring the avail-
ability of personnel trained in drafling
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